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1%.25 hrs. 
PUBLIC EMPLOYMENT (REQUIRE-

MENT AS TO RESIDENCE) 
AMENDMENT BILL-

The Deputy Minister in the MlnJstry 
.f Home Main (Shri L. N. Mishra): 
Sk, on behalt of Shri Gulzarilal 
Nanda, I beg to move for leave to in-
troduce a Bill to amend the Public 
Employment (Requirement as to RR.si-
dence) IAct, 1957. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Bill to amend the Public 
Employment (Requirement as to 
Residence) Act, 1957." 

The motion was adopted. 

Shri L. N. MilIhra: Sir, I introduce 
the Bill. 

DEMANDS FOR GRANTS-contd. 
MINISTRY OF LAnoUR AND EMPLOYMENT 

-{'ontd. 

Mr. Speaker: The House will now 
take up further discussion and votine 
on the Demands for Grants under the 
control of the Ministry of Labour and 
Employment. Shri K. N. Pande may 
continue his ~ h. 

Shri Hari VilIIhnu Kamath (Hoshan-
gabad): How much time is left? 

Mr. Speaker: 4 hours 20 mInutes 
remain. 

Shri Hari VlsImu Kamath: When 
will the Minister be called? 

Mr. Speaker: We must finish it at 
ftve o'clock. How long is the han. 
Minister likely to take. 

The Mlnlllter of La1loar aDd Em-
ployment (Shri D. Sanjivayya): An 
hour. 

Mr. Speaker: I will call him at 
" p.m. 
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12.27 hI'S. 
DEMANDS FOR GRANTS-contd. 

MINISTRY OF LABOUR AND EMPLOYMENT 
-contd. 

Shri K. N. Pande (Hata): Mr. 
Speaker, Sir, as stated earlier, I want 
to emphasise that INTUC was formed 
with the approval of all the main 
tradc union leaders of the country 
except the Communists, and a remark 
from Shri Alvares, myoId friend, il 
wholly improper, that INTUC was 
formed to weaken the solidarity of 
the workers. If his comment it accept-
ed to be correct, will he justify the 
formation of his own central organisa-
tion named the Hind Mazdoor Sabha 
because it was formed after the 
lNTUC was formed? On the other 
hand, While speaking, he told. that now 
a time has come when trade uniona 
should be free of political bias. May 
I know whether his own organisation 
is free of political bias, because that 
organisation also uses the same flag 
which his main political party, the 
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